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mjuring a large number of them in-
cluding the Magistrate on duty and
the Superintendent of Police The
mob was armed with weapons such as
daos, spades, etc Finding themselves
vastly cutnumbered and in imminent
danger of their life the police opened
fire in self-defence and to disperse
the crowd Sixteen persons in the
crowd were mjured of whom seven
received bullet mjuries Eight of
these persons were admitted in the
‘Civil Hospital at Imphal and the con-
dition of 3 was reported to be serious
One of these unfortunately died on the
19th Apnil The police have arrested
90 persons imcluding the member of
*he Territorial Council and cases have
been registered which are under
investigation
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‘WRITTEN ANSWERS TO QUESTIONS

FrvancE MINISTER'S MEETING WITH RE-
PRESENTATIVES OF POWERS HELPING
InDIA

*204 Diwan CHAMAN LALL Will
the Muuster of FINANCE be pleased
to state whether he proposes to attend
a meeting of the Representatives of
the Powers desirous of helping India
financially, and if so, when the meet-

mg will take place?

Tre DEPUTY MINISTER or FIN-
ANCE (SHRIMATI TARKESHY/ARI
Simnvua) No, Sir A meetmg of the
representatives of the countries had
already taken place mn Washington last
month The meeting had been ad-
journed and will be reccnvened 1n
Vashmgton on 31st May.
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T[DISBURSEMENT OF PRIZES
CHILDREN'S DAY

ON

*215 Sart A C GILBERT: Will
the Mimister of EpucaTioN be
pleased to state whether the prizes
announced on the occasion of the
Children’s Day 1n November, 1960
have been disbursed; if so, when they
were disbursed and if they have not
been disbursed what are the reasons
for the delay?”]
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T[Taeg MINISTER or EDUCATION
(Dr. K. L. SHRIMALI): A statement
is laid on the Table of the House

STATEMENT

On 14th November, 1960 twenty-one
prizes of Rs. 500 each and four prizes
of Rs. 1,000 each were announced for
prize-winning authors of VI Prize
Competition for Children’s Literature.
One prize of Rs. 500 1s shared by two
authors. In addition to this, five addi-
tional prizes of Rs. 500 each for the
prize-winning authors of V Competi-
tion were alsg snnounced.

Payment of prize money to twenty-
three non-official prize winners was
disbursed in the month of April 1961.
One non-official prize winner hag re-
fused to accept the prize money unless
it is awarded teo him in a public func-
tion organised by State Government.
Since there is no provision for suach
public functions under the scheme, he
has been requested to accept the prize
money by post.

As regards remaining seven piize
winnegl who are State Government
officials necessary sanction was issued
in the first week of February 1961 to
the Accountant General, Central Reve-
nues and respective State Govern-
ments to arrange early payment of
prize money to the authors. Further
action in this respect rests with the
State Governments.]

SCRAP  ASSOCIATION’S REPRESENTAI'ION

*225. Surt JAI NARAIN VYAS: Wili
the Minister 9f STEEL, MINEs AND
FUEL be pleased to state:

+[ 1 English translation.
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(a) whether 1t has been repeatedly
represented by the Scrap Association
that the allocation payable to Mysore
Iron and Steel Works hag crippled tne
export of No, 2, 2a and 3 Bundles as
available from the export perform-
ance of bundle grades for the years
1957 to 1960;

(b) whether 1t has also been repre-
sented that unless the burden of allo-
cation is removed, the scope for maxi-
mum utilisation ot No. 2, 2a and 3
Bundles 1s not encouraging for 1961,
and

(¢) what steps, if any, Government
have taken to 2nsure the export utili-
gsation of the estimated 24 lakh tons of
No. 2, 2a and 3 Bundles scrap arising
during 1961?

Tyr MINISTER or STEEL, MINES
aND FUEL (SARDAR SWARAN SINGH):
(a) and (b) Yes, Sir,

(¢) 2, 2a and 3 sheet cuttings are
allowed export without any resiric-
tion. As an incentive to exports, sheet
cuttings of No. 1 quality are allowed
export to the extent of 10 per cent.
subject to production of no objection
certificate from  furnace owners.
Barter deals involving export of scrap
are also allowed.

CoNsTITUTION OF A COMMITTEE ON
FERROUS SCRAP

%226, SHri JAI NARAIN VYAS:
Wil the Minister of STEEL, MINES AND
¥FueL be pleased to state:

(a) whether a Committee on ferrous
scrap has been constituted by Govem-
ment;

{(b) if not, what is the reason for
delay in the constitution of the Com-
mittee;

(¢) whether the terms of reference
and the personnel of the Committee
have since been finalised; and

(d) whether the suggestions of the
Scrap Association in this regard have
received Government’s consideration?



